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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH ALLAHABAD.

Civil Contempt Application No,146 of 2003,
in
Original Application No,61l of 2C03.

v allahabad thi t ay of Decembe :

-

Hon'hle Maj Gen K.K. Srivastava, Mmber-A,
Hon'ble Mr.A.K. Bhatnagar, Member-J,

Smt. Iahira Begum,

widow of Late Shekh Mahmood,

resident of Village & Post Khargasipur
alias Nai Bazar, Zamania, District Ghazipur,

ae e % -..Appliﬂdnt.

(By Advocate : Sri B.L.Srivestava/
Sri Siddharth Verma)

Versus,

Sri B.L. Ram,

Sahayak Dak ~adhishak,
Zamania Up Mandal,
Ghazipur,

s sssess2spondent .
(By advocate : )

O RD_ER_
(By Hon'hble Msj Gen K.K. Srivastava, A.M)

This contempt application haﬁ_becn filed for
punishing the respondent for wilful disobediesnce of the
order of this Iribunal deted 30.05.2003 by which the
direction was issued to the respondents to consider the
representation of the applicant for compassionate
appointment on any post including group ' posts and
decide the same within a period of two months. Contempt
application was listed for the first time on 09.09.2003
and was adjourned as none appeared on behalf of the

applicents On 31,10,2005 the case was adjourned on

»




~P
account of illness slip of applicant‘’s counsel, Even today
the list has been revised and none has appeared on behalf

of app 1ic ant,

23 It appears that the represantation of the applicant
has been disposed of. Even otherwise the contempt petition:
has been filed against Sri B.L. Ram Asgistant Superintendent
Post Cffices, Zamania Sub Division Ghazipur who has no role
to play regarding deciding the representation of the
applicent about compassionate appointment. The applicant has
filed the letter of respondent . dated 29/30.U7.2003 (Annexure
6) by which the applicant was informed that the application
of the applicéent for compassionate appointment was

forwarded to Superintendant Post Offices, Ghazipur for
necessary action. In the same letter, it has also been
mentioned that issue regarding compassionate appoiniment

has to be decided by Circle Recruitment Committee

through Chiesf Post Master General U.P. Lucknow.

A
Se In view of the above, we do notl find Thatony,
case of conlempt is made out ageinst the respordent,

the same is rejected in limine,

Meamber-J, < .M'-:-m ber-a,

Mani Sh/-




